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{Han hle Shei VR Majetra, Vice Chairman {40

Learned counsal heard.

Through this application recall of Tribunal’s order daled 3.1.2008 vide which CP
672004 in OA 1505/2002 wae dizposed of hag besn cought. It has been pointed out that
although the CP was finally dizgposed of, BA 1511/2004 which had been pending at the
time the CP was disposed of, was net disposed of prior to or along with the disposal of
the CP. 1t iz discoverad condiision had misen as uo MA bearing no. 1531/ ’20{)-2 exciated in
the Court file. Instead one MA bewing Mo, 121172004 is on the Cowt file. indeed us
ovders have been pussed oa MA 191172004, Leamed counsal of fhie applicant accepts that iy
the DA beartng uo. 191372004 could soi be disposed of | As such GP wag disposed of
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